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1216 hrs.

RE:INTERIMRELIEFTOVICTIMSOF
BHOPAL GAS TRAGEDY

[English)

SHRIHANNANMOLLAH (Uluberia): Sir,
| would like todraw the attention of the Finance
Minister, through you he is present here about
the need forimmediate interim relief to Bhopal
gas victims. As you know, Sir, the tragedy of
Bhopalgas victims has beenraisedinthe House
time and againand as you alsc know, five lakh
people of thirty-six Wards of Bhopal were the
direct victims oftHe gas leak. You also know,
Sir, that there are arrangements for paymento of
interim relief of Rs.200 per head per month for
three years andthe conditionis that before the
interim relief is over, the finalisation of the
compensationcases willbe settled. Butout of
six lakh cases five lakhs and one lakh add
ed lateron only 1800 or 1900 cases have been
settled. Youwill be surpnsedto know thatfrom
31stMarch, 1993, thatinterim relief has been
stopped. Dunng the debate onMdhya Pradesh
Budget, we had raised it here inthe House and
the Minister present here repeatedly said that
there s abudgetary provision for continuances
of that relief ot thsoe five lakh people.

1217 twrs.
[SHRISHARAD DIGHE inthe Charr)

Weolyectedbecause we hadalready rased
the matter. The Bhopal Gas Peerit Sangarsh
Samiti and other organistaions also raised it
again and again. We met Mr. Falerio and Mr.
Anjun Singh and repeatedly discssed the matter.
We knew thatthere was no budgetary provision
butthe Minsster insisted that there was budgetary
provision. When | raiseditagain and again, the
Speaker was kind enoughto say thatsince the
Minister was saying that the money was therein
the budget, therefore, | shouldsitdown. So. Iwas
forcedtositdown. But, Sir, youwillbe surpnsed
toknow thatfromthe 31stMarch, thatmoney has

beenstoppedandtheyare notpayingtheinterim
relief. So, on that issue. the Minister .has
deliberatelymisledthe House. Thatalsol raised.
| gave a privilege motion against the Minister for
misleading the House and the whole country,
because it generated hopes amongthe five lakh
victims thatthey were goingtocontineuto getthe
benefit. Butfromthe last 31stMarch, they are not
gettingasingle pie. Many people will die because
they were living on that paltry sum which has
been stopped. Now theirtreatment will stop. This
isaveryinhuman, a very wrong decision on the
partofthe govermment. They have told thatthey
willgotothe Supreme Courtto utilise the money
we had got from the Union Carbide. But the
Supreme Courthas rejectedthatpleaby saying
thatthatmoney will be utilised only forthefinal
relief, notforthe intenm relief. The Government
has not keptthe money inthe budget. Thisis the
situation. So, Sir. either you should accept the
privilege motion or the Minister, who is present
here, must explain why he deliberately misled
theHouse.

We repeatedly raised this matter in the
House. The hon. Minister is misleading the
House. Thereis nomoney inthe Budget. Butin
spite of that the Minister is misieading the
House. Five lakh people are running from pillar
topost. They are not getting money. They will die
outof starvation. Thisis a serious matter. We
want the hon. Minister to respond to it
(Interruptions)

SHRI BASUDEB ACHARIA {Bankura):
Sir. thisis asenous matter. people are starving.
Govemment must respond. ( !nfem:pﬂohs]

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): We want the Minister to respond.
(Interruptions) We want himto be truthtul.

MR. CHAIRMAN: Please resume your
seat. Shn Rabi Ray may speak.

 Translation]

SHRI RABI RAY {Kendrapada). Mr.



483  Re. Interim Reliefto Victims MAY 11,1993

Chariman, Sir, this is a very importantissue. |
hope that the Member of ruling party will also
supportitfor it is not a matter of party politics.
You are aware that we have been raising this
issue conceming five lakhs of people for several
years in the House. Now due to the inactionon
the part of the Government 5 lakh people areon
the verege of starvation. This is nothing, but an
attemptto killthe people in an otherway. Imean
to say thatfive lakh people were affected by gas
tragedy in union carbide and a large number of
peopile were wounded and killed in the tragedy
Mollah has also drawn attention towards i. The
present session of Parliament will be over on
14th ot this month and after that we will be left to
readin newspapers that persons are dyingthere.
The Minister of State in the Ministery of Finance
ShriMurtiiis present in the House at the moment.
I would like to submit to him that he sould make
a statement in this regard on behalf of the
Govermmnment. This is because the present
session will come to an end after two days and
cause of those helpless peopie will be relegated
into background. (Inferruptions)

(Enghsh)

. SHRI RUPCHAND PAL (Hooghly): Sir,
this House cannot be a silent spectator fo this.
{Inferruptions)

[Transiaton)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): | have also to make a submission
in this regard. The issue of persons affected by
Bhopal Gas Tragedy is of such a nature that the
tragic situation stifl prevails in these areas. The
. presistent demads regarding inclusion of 36
wards for providing relief has not been accepted
by the Government. Moreover, intenm relief
which was hither to being provided is now
proposedto be suspended. This is kely to make
. thesituation allthe more hombile and the affected
tamilies are likety to face further crisis. | would,
therefore, like to submit to the Government that
keeping in view the miseries of the affected
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péopie, it should restore the relief andthe remain
igthe 36 wards should also be includedin the list
of areas that are to be provided interim relief.

[Enghsh

SHRIBASUDEBACHARIA: Sir, thisisa
very senous matier. We have rassed this matter
on the floor of the House a number of imes, in
this budget session also. The monetary reliet
the gas-affected people of Bhopal are dying out
of starvation. Unless mmediate steps aretaken
bythe Central Government o revive the moentary
redief, which has been stopped, they will mot get
the money which has been sanctioned for their
compensation. Unless the relief which was
continuing is revived and restored again, the
gas-alectedpeople of Bhopal will die of starvasion.
the hon. Minister of State for Revenue ishere. He
should respond and he should assure the Ho
use because this is not the demand of one
section of the House but it is the demand of the
entire section of the House.

For the last more than six yeras, lakhs of
peopie of Bhapal gas tragedy are suffering. They
are not getting their compensation. Not a single
paise has been paid to them as compensation.
The monetary relief has also been stopped. This
is the demand of the entire House that the
Govemment should respond and that the relief
which has been stopped, should be restored
forthwith. The hon. Minister of Stateis here. You,
Sir, please direct him to respond and assure the
House that the relief will be restored forthwith.
(Interupsions)

SHRINIRMAL KANTICHATTERUJEE: Sir,
et me add one or two words. (InfefTuptions)

SHRI BASUDEB ACHARIA: Youtake a
humandanan view. (Interruptions)

SHRI ANIL BASU (Arambagh): Sir, the
Minister is here. He should respond.
(Interruptions) MR. CHAIRMAN: Nirmalj, you
have all raised this issue in the House. At the
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moment he does notwanttorespondtoit.

(Interruptions)

SHRI BASUDEB ACHARIA: The
Governmentisinhuman. The Govemmentis
not responding. The Govemmentcannol assure
the House. (Interruptions). The peopile of Bhopal
are dying of starvation. Has the Central
Government no respnsibility? (Interruptions)
MR. CHAIRMAN: Kindly listen now without

nterruption,
(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): Iwillcome
fothat point. '

Sir, | have noted the concem of the hon.
Members. The appropnate decision will be taken
atthe appropnate time. (/nterruphons)

[ Translaton]

DR. LAXMINARAYAN PANDEYA: Sir,
when the interinm relief, which has been
suspended, will be résumed? I itis not done the
aftected families will die of starvation.
(Interruptions)

[Enghsh]

SHRIBASUDEB ACHARIA: Then people
will die. When people die, the Government will
take appropnate action. (Interruptions)

SHRI M.V. CHANDRASHEKHARA
MURTHY: Regarding the allegation by the hon.
Member, Mr. Hannan Mollah that | have misled
this House while discussing the Madhya Pradesh
State Budget, itis nottrue. Forthatnotice, |have
given my reply to the hon. Speaker. SHRI
BASUDEBACHARIA: Thisis not proper. People

-e dying of starvation.

[ Translation]

DR. LAXMINARAYAN PANDEYA: Mr.
Chanman, Sir, itis animportantissue. The hon.
Minister has not given a satisfactory reply. He
should state whetherthe Government will resume
givingthe interim relief or not. The condition of
the pwople is miserable. The gas affectedfamilies
otherwiseyou would have thought about starting
it again. (Interruptions)

[Englishj

SHRAI BASUDEB ACHARIA: Peopie will
die of starvation and the Government is not
finding any solution. What is your appropriate
tme, pleasetell us. (/nterruptons)

MR. CHAIRMAN: The hon. Minister hasto
speak. Please allow him to speak.

SHRISRIKANTA JENA (Cuttack): No, no,
Sir. The way the Minister is responding, it
creates unnecessary irmtation in the minds of
what he is proposing to do. (Interruptions) MR.
CHAIRMAN: Uniess you allow him to speak,
how are you going to know what he is going to
say? Lethimreact.

(Interrupbons)

SHRI E. AHAMED (Manijeri): What is the
appropnate time? ( Inferruptions)

MR..CHAIRMAN: Mr. Ahmed, please sit
down now.

SHRI M.V. CHANDRASHEKHARA
MURTHY: Sir, even the Government is very
senous about thes problem. We have takennote
of this problem and it s betore the Government.
We will come again betore this House, Sir.
SHRI BASUDEB ACHARIA: When?

(Interupbons)
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[ Translation]

DR. LAXMINARAYANPANDEYA: Sir, the
interim relief has been suspended. It shouldbe

resumed and please directthe Govemmentto
come with a positive reply toit. (Interruptions)

(Engfist

SHRISAIFUDDINCHOUDHURY (Katwa):
There has to be a categorical reply, Sir.

SHRIBASUDEBACHARIA: Theresponse .

is not at all satistactory. (/nterruptions) MR.
CHAIRMAN: Kindly sitdown.

SHRILAL K. ADVANI (GandhiNagar): Mr.
Chairman, Sir, thisisnot atall a partisanissue.
As you would notice, every person in fact, if
some Members on this side have risen, | am
sure the entire House is concemed about this
tragedy and therefore, whatwas expected from
the Government s a reply that reassures the
House. The replytill nows that ‘at the appropnate
time appropniate action will be taken'.

Sir, the second answer givenis, ‘We will
come to you at the appropriate time’. Sir, both
these answers convey to us nothing. Afterall, a
specific question has been put ‘whetherintenm
relief that was being given to the victims has
been stopped and if so, when will it be resumed
andwhat further action do you propose totake?'
Andunless a reassuninganswer is forthcoming,
how can this House be satisfied?

SHRI M.V. CHANDRASHEKHARA
MURTHY: Sir, I wish to addtothe points raised
by the hon. Leader of the Oppostion that the
Members of Parliamentform Madhya Pradesh
have met the Prime Minister and submitted a
memorandum. The Prime Minister is seized of
the matter and he will take a decision.?

\
SHRI NIRMAL KANTI CHATTERJEE:
wﬁenwmhetake the decision?

SHRI M.V. CHANDRASHEKHARA

MAY 11,1993
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MURTHY: |cannot say that; itis forthe Prime
Ministertotake the decision. (Interruptions)

SHRILAL K. ADVANI: Sir, Iwould request
for an assurance from the Government that
before this House adjourns on the 14th the
Govemment would come forward with a full
statement on what it proposes to do on this
matter. (Interruptions)

[ Translation)

SHRICHANDRA SHEKHAR (Ballia): Mr.
Chariman, Sir, it is very sad that the hon.
Members are asking questions from the hon.
Minister of State for Finance. He is not directly
responsible forthe budget of the State norhas he
anyinformation aboutit. This matteris with the
hon. Prime Minister and he does not utteranything
on any problem. He will not speak ill 14thand
after that if the people die then all of us will
express concem over the news, whichwe would
cometo know through newspapers.

Mr. Chairman, Sir, only you can do
something onthisissue and whatever the hon.
Minister of State has saidis not goingto serve
any purpose. The hon. Prime Minister like a
philosopherbelievesthatdeathisinevitableto
mortals. He should come here and make a
statement on the Bhopal gas victims.
(Interruptions) If some people die, it makes no
ditferencetohim. Therefore, please trytobring
him down to earth. (Interruptions) It seéms he
has diregtly desended from heaven and allthe
time he thinks of high idealism and philosophy.
{ am not saying this to make you laugh. The
Government always maintains silence onthe
issues of death and starvation whertheritisin
Kalahandi or Bihar. (Interruptions)

Mr. Chariman, Sir, | shoutsometimes, but
Imay tell you that shouting by these people there
is not giving to make any difference.
(Interruptions) The starvationissueis not atall
importantfor the hon. Prime Minister. Therefore,
the House should compel the hon. Prime
Ministertocome here ahd make astatementon
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thisissue. Thereis no usein arguing with the
hon. Minister of State. (Interruptions)

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFARIS (SHRIMUKUL
WASNIK): Mr. Chariman, Sir, rightly the
Members are concermed about the situation
regarding the Bhopal gas victims. Butitis totally
unfair for a seniorMember, whois arespected
Member of this House, ShriChandra Shekharii
to say that dying does notmake any difference
tothe Prime Minister. Itis very unfair to make
astatementlike this. The Minister of State Shr
Chandrashekhara Murthy has saidthatthe Prime
Minister is seized of the matter and a decision
willbe taken inthis regard. As faras Kalahan
diand the situation in Blhar is concemed, the
Members are awarethatthe Prime Ministerhas
taken it very seriously; he called the Members
of the respective States, he held discussions
there also and measures have beeninitiated.
So, to say a thing like this about the Prime
Ministeris absolutely unfair and itis uncalled for
(Interruptions)

SHRIBASUDEB ACHARIA: The Prime
Minister should tell the House before the Lok
Sabha adjoums as towhat he proposestodoon
this matter. (Interruptions)

SHRINIRMAL KANTICHATTERJEE: Sir,
after discussing the matter with him, amonth
and a half has passed since now. It is not

_yesterday thatthis has happened. He says heis
serious aboutthis matter. Please tell him thatso
much of time has passed and therefore, he must
come with a response by tomorrow.

(Interruptions)

MR. CHAIRMAN: | think, in view of the
strong sentiments expressed by large sections
of this House and in veiw of the importance of the

subject, | would wish that the Govemment should
make astatement onthis beforethe end ofthe
Session.

SHRI MRUTYUNJAYA NAYAK
(Phulbani): Sir, the whole world is greatly
concerned with the ecological balance and
environment. India is a great patron in this
direction. Buttoour surprise and regret, inmy
constituency, Phulbani which s a tribal and hill
station altogether regular smuggling of forest
timber is taking place. It is found that very
recently there hasbeen massive tree cuttingand
treefelling-saltrees and piasal trees which has
been brought to the notice of the State
Govemment. Yetnoaction has beentakenand
nobody has been apprehended sofar. The matter
concems with the Central Govemment alsoand
it comes within the purview of the Central
Govemment.

I strongly appealto the Govemment to look
intothe matter andtake strongactionto prevent
foresttimber smuggling in my area of Baligud
asub-division of Phulbani district. (Interruptions)

SHR!I LOKANATH CHOUDHURY
(Jagatsinghpur): Itis a very important issue.
MR.CHAIRMAN: ShriRamesh Chennithala_ |
will allow you later.

SHRI RAMESH CHENNITHALA
(Kottayam): Sir, the leakage of question papers
and other serious irregularities in the
examinations conducted by various Boards and
Universities, particularly by the Dethi University
have reached scandalous proportions. Duning
the month of March this yearandthereafter. the
newspapers have reported a large number of
casesof leakage of question papers of various
examinations. Onlythe other day, the Controller
of Examinations of the Delhi University was
asked to proceed on leave after serious
iregulanties were noticed in the conduct of
various examinations.

Last year, there were reports about the
leakage of question papers of the Civil Sevices
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(Preliminary) examination of the UPSC at
Alahabad. The Times ot india of Sunday, the 9th
May camed anews item that the Delhi University
cancelled the B. Com. (Pass) first year
examinationfollowingthe paperieak. inDelhi,the
Directororate of Education has decidedtoconduct
the examination of classas VI, X AND Xiforthe
Schoois in entire Delhi. But muchtn the delight
of some students andtheir parents, question
papers of vanious subjects were freely available
'inmostofﬂ‘eshopsfo(apliceofﬂs.zooper
question paper In order to meetthe problem a
leakage of questionpapers, the CBSE introduced
the multiple sets of questions inthe examinations.
But this has created another problem for the
students. The syllabus is covered
disproportinately in these sets resulting in easy
questions in some sets and extremety difficult
questions in some other sets.

This yearanothercomplaint heard form the
students and teachers was that the question
papersof Classes X AND Xl contained questions
which were out of course, particularly in
Mathematics, Political Science efc.

Fromalithis, tisclearthatthereis something
basically wrong with the management of
examinations in our schools and universities. if
question papers are freely avaiable inthe market
48 hours before the examinations, what is the
sanctity of our examinations? If this is allowed
to continue, students who have the smartness
and resources o contact the right persons ortap

| would therefore requestthe hon. Minister

for Human Resources to review the entire
system and try to solve this problem. This has
created a bad trend in our eduational system.
Especially in Delhi University, the students are
very much disappointed by the regular leakage
of question papers. (Interruptions)

 Transtaton]

SHRIRAMNAGINAMISHRA (Padrauna).

MAY 11,1993
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Mr. Chariman, Sir, thank you for givingme an
opportunity to speak. The very existence of
sugarcane growers of Uttar Pradeshis at stake.
ShriKalpnath Rai, who belongs to Uttar Pradesh
is present here and he has recently toured the
State. More than Rs.3 billion is outstanding
againstthe mills. In my constituency there are
14 sugar mills out of which 3 mills are under the
Central Government. These mills have been
running for seven months now. When we went
there, wecame to know that the paymentis being
made for the sugarcane received upto 12th
January and the payment of five months is still
pending Thefarmers have postponedmarriages
and other important family functions. The
Mahajans are not ready to pawn the payment
skps issued by mills even for half rates. The
peopie are facing lot of trouble. The mill owners
were paid atthe rate of Rs. 140 perquintal for
sugar and more than Ris.3 billion was paid by the
State. The subsidy on molasses also runs in
miliions of rupees. | would ke to urge upon the
Govemment that the farmers of Uttar Pradesh
have been ruined as the payment of sugarcane
is outstanding (Interruptions) | would like to
know what steps does Shn Kalpnath Rai propose
totake to albevate their suffenngs. Three sugar
mills have been declared sick. What would be
their fate in future? ( Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRIKALPNATHRAI):
M. Chariman, Sir, regarding the question raised
by Shri Ram Nagina Mishra and our other
colleagues, | would liketo assureyouthatthe
paymnet will be made by 30th May.

(Interruptons)

SHRIRAMNAGINA MISHRA: Iwould like
to request hon Chandrashekarji to speak afew

words about the sugarcane growers.
(Interruptions)*
[Englsh]

MR. CHAIRMAN: Don'trecord anything
please.(/nterruptions)”

“Notreocred. .
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MR. CHAIRMAN: Nothing is being

recorded. o

(Interruptions)

MR. CHAIRMAN: Y ou are goingtoomuch.
PLeasesitdown.

(Interruptions)”

MR. CHAIRMAN: Don'trecordanything.

[ Translation]

SHRINAWAL KISHORE RAI (Sitamarhi):
Mr. Chariman, Sir, | come from Sitamarhi in
Bihar. Sitamarhi, Muzaffarpur, VaisaliWestem
partof Madhubani and eastem part of Motihan
areahave a population of around onecrore, who
iswaging agitation since longforthe development
of Bajika language but nothing has been done so
farin this direction. The hon. Minister of Home
Affairs is also present here, | would like to submit
that | had also raised this issue at the time of
presenting Demand for Grants of Ministry of
Home andthe Baika language, which s spoken
by one crore peopie of Bihar shouid be included
inthe Eighth Schedule of the Constitution, which
may pave way for the development of Bajjika
Language. The Minister of Intemal Security has
said in Bihar that Maithili and Bhogpuri language
will be cosidered from the point of view of thier
inclusion ip Eighth Schedule, we welcomeit. |
request that Bajika Language spokenby 1 crore
peopie shouldbe includedinthe Eighth Schedule.
| had raisedthis issue atthe time of presentation
of demandtor grants but no response was given
in this regard. The Government should be
instructedto include Bagika Language in Eighth
Schedule. Like wise | also request the Ministy
of Information and Broadcasting that in Bihara
progaramme named Chaupalis brodacastand
telecast, tshould alsobetelecast and broadcast
in Bajjikalanguage

SHHI ANAND AHIRWAR (Sagar): Mr.
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Chariman, Sir, recently in my Constituency
Sagar, the result of Central School has been
declared. Most of the students have been placed
under compartment Ninety percent of such
students belongto s/c and S/T: Suchresultis
due toamalice towardthem. They have played
with thier future. The present principal has been
thereforthelast 15 years. | have already apprised
Minister of his abominable activities but no
action could be initiated against him. These
students are compelledtositonthebackbenches
inthe class. They areill-treated on account of
untouchability and even teachers in Central
School are given such treatment. On many
occasions, they were ill-treated and they made
acomplaintto me inthis regard arld  sent their
complaints alongwith my letter the Minister. |
wantto submit that an inquiry shouid be made
intoitand the Principles should be removed and
with that copies of the supplementary exams
should be re-evaluated. Ofcourse, there is a
provision of re-totaling but it will not soive the
purpose. A strict action should be taken agaisnt
those examiners. The hon. Deputy Minister of
Education is presentin the House, she should
come forward with a statement in this regard.

[Englsh)

MR. CHAIRMAN: As you all know, we have
totake up the impeachement matter attwg of the
Clock exactly. Therefore, | would not allow now
anything eise. We will now take up Paperstobe
Laid on the Table. Please excuse me. Youcan
raise ittomorrow.

(Interruptions)
[English)

12.50hrs.
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